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Centiral Administrative Tribunal
principal Bench: New Delhd

0.4, No. 2715/8¢

™~

Jew Delhi this the 28th day of January 199

jon ble Shri K. Muthukumar, Member (A
s

i
{ ]
Hon ble Dr. A vedavalli, Member (J)

shri Vidyanand Sharms,
R/ F-59. Lado Saral,

House of Choudhary phim Singh,
New Delhi-110830

Choolicant

bowow 2

(Applicant In parson )

Versus

;. 1. Upicn of India through Secretéary.
l; Depar tment of Personnel & Training,
North Block, New Delhi-110081.

NDelhi Administration, thirough
it Secratary (Medical)

5, Sham MNath Mard,

Dalhi.

5, Dy, Bishnuw Kumar
Medical Superintendent,
LN, T P, Hospital,

New Delhi-110e82.

ey Advocate: Shri ROP. Agoarwall

é ORDER (Oral)

By Hon ble Shri K. Muthukumar, Member (A)

After hearing the matter Tor some Lime  we
Find that the applicant has challenged the Impudgned or de:

dated 14.9,92 withdrawing certaln powsars:

ves beod In e
General Manager (Canteen), AppLicant Filed .
R A . dod R Lo

application i i and admi
application in 1992 and admits that subsequently

Ll e s
dismissed from service and he has

separately  Cnal lenoed

oy

TSN A oy 1o o 2 P, iy o]
the dismissal/eppeal orders by LEET A L Sl oAt

pending in the Tribunsl. spplicant

impugnsd or der P e ] e 2
givered o1 den Ltsell has  been moditied by

Gowvernmant repealing  the Departmentiasl

Py b e o .
Polb e Aocordinoly PR S S
! Accordingly applicant  seeks Ly

PR R



withdraw this applicatlion. However e reguestieag that ns

liberty Lo aglitate Lhe  matber JTur sy

airsing out of  the repealing of the Depsrtmental Cantesn
Fules, Granting  thi by

his challengse Lo the necessary Lhas
application 1g  dismissed as withdrawn, Moo or ol

COSLE,

’(By \{A&W\/\'\ /

»Lub\ALLL, LK MHI“”VHWA¢ )
Member () Membar
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